
User Manual for applying License / Registration  

to Manufacture Millet based Products 

Step 1: User can log in by clicking on the box “Apply for License/Registration Fee: Rs.100 to 7500 

per year” as shown in the figure below:

Step 2: Select option as “Apply for License/Registration [General]”.

 

 

 

 

  



Step 3: Select the State where the business premise is located and proceed. 

 

Step 4: Select the Kind of Business [KoB] – as applicable. [Read Definitions before making 

selection.] 

e.g. General manufacturing KoB under “Manufacturer” head.  

Read the Eligibility Criteria and Select Appropriate Option [Deciding criteria between Central 

License, State License and Registration] and Click on Proceed. 

 

 

 

  



Step 6: System will assess the Eligibility Criteria. Proceed further by clicking “Click here to apply for 

Central/State license for all businesses”. 

 

Step 7: Fill the business premise related details and click on “Save & Next” 

 

  



Step 8: Drag the red marker to the exact location of the premises and click ‘OK’. 

 

 

Step 9: Click on General manufacturing and fill mandatory fields.  

Choose food category as 06- Cereals and Cereal Products -> Sub-food Category as 06.1 or 06.2 -> 

Select the Millet based product from the list.  

For example - Finger millet (Ragi), Pearl Barley (Jau), Wholemeal barley powder or barley 

flour or choker yukt jau ka churan, Whole and decorticated pearl millet grains (Bajra), Bajra 

Flour (Pearl Millet Flour), JOWAR (Sorghum grains), Jowar Flour (Sorghum Flour) etc. 

Then click on Save & Add. 

 



 

 

 

 



 

 

 

 

 

 

 

 

 



 

 

 

Step 10: If you want to continue with the application, you are required to create login. Fill the 

required details to create the login and then click “submit”. 

 

 

After creating the login details, Fill Form B and upload the documents required for the 

Manufacturing License [10]. 

Production Capacity Wise Fee: 

 State License [Milling Units having Production Capacity upto 1 MT/day] – Rs. 3000 per 

annum 

 State License [Milling Units having Production Capacity more than 1 MT/day] – Rs. 5000 

per annum 

 Central License  [Other than milling units] – Rs. 7500 per day 

In case of petty manufacturers having production capacity upto 100 Kg/day, only FSSAI 

Registration is required @Rs. 100 per year with only two documents. 

 

 

 

 

 

 



 

 

 

 

 

 

List of Documents for License: 

 

 

List of Documents for Registration: 

1. Photo of the applicant  

2. Government issued Photo ID such as AADHAAR, PAN, Voter ID etc.  

3. Proof of Address of Businesses activity (if address is other than as mentioned in Photo ID Card) 

 

 

 


